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Relief to Textile lad...." 

*1549. SHRI KIRUTfINAN: Will 
the Minister o( FOREIGN TRADE AND 
SUPPLY be pieased to state: 

(a) whether it is a fact that the conces-
sions given to the textile industry in the 
pre<ent Budget will help the composite 
Mills and Powerlooms only; 

(b) if so, the number of composite Mills 
and Powerlooms in the country, State-wise; 

(c) whether it is also a fact that the 
textile mills in Tamil Nadu are not b,ne-
fited by this concession and if so, the reasons 
therefor; 

(d) whether Government are .aware that 
abolition of excise duty is made on the yarn 
which is not marketable and is als~ not 
manufactured; and 

(e) if so. whether Government propose 
to shift this concession to the yam which is 
marketable and which is actually manufac-
tured? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK): (a) No, Sir. The changes made 
in the duty structure on coil on yam and 
textiles would directly or indirectly help DOt 
only composite mills and powerlooms but 
spinning factories and hand looms also. 

(b) Does not arise. 

(e) No. Sir. The concession given in 
excise duty to cotton yam and cotton fabrics 

will benefit the textile mills in Tamil Nadu 
also in the S3me manner 119 it will benefit 
the textile mills in other States. The benefit 
in absolute terms will however vary from 
one mill to another depending on actual) 
production. 

(d) Duty on yarn in plan reeled kanks 
0( 34 N.F. and more but less !baa 40 N.F. 
has been abolished with effect from 1-3-68. 
It is not correct that yam falling within this 
count group is neither marketable nor is 
manufactured. 

(e) noes not arise. 

Repatriation of Blocked lodlan Capital In 
Ceylen 

-.If, 
*1550. SHRI NARENDRA KUMAR 

SALVE: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government have received 
any r"presen'alion from the Southern India 
Chamber of Commerce requesting Govern-
ment take steps to repatriate blocked IDdian 
capital in Ceylon; and 

(b) if so. the action takeD thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) Yes, 
Sir. 

(b) The High CommissioD of India in 
Ceylon is ceasod of the matter. However, 
in view of the current foreign exchange 
difficulties faced by the Ceylon Government 
it may be difficult to obtain immediately 
any substantial concessions for the transfer 

. of blocked capita1~overnment are keeping 
the situatioD constantly under revl_. 

Coir Iaduotry ill West JIeDpJ 
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·1551. SHRI JYOTIRMOY BASU:-
Will the Minister of FOREIGN TRADE 
AND SUPPLY be pleased to state: 

(a) whether Government propose to reo 
orpniso tho Coir Industry; 




